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'2}'3;%f; ., Hon. .Mr, Agraw&l, TaM
) ‘ B o Hon, Mr. Obavva, Aeme

‘ e " f{ ' "-_ ' jiﬁor the. ] ,
: : SrL.S K. KallaéPetltloner" ] : : :

‘ 3 heard the counsel a-t length The facts of the case’ al

_Vthat the petltloner employed as post Master in P4§ T.

Depart nt was suspended on 18 3.85. - The sus en51on was\x
jwv—o%s p

Ife&elbed on 4.9.86, The petltloner retired from serv1ce
s - on.30.9.86, After the

- - Fhe petltloner flled

o]

. [ 3
.

v L ]
\ =

(]

suspen81on\was passed on 18,3 SS,Qu"
writ petiti)n at 26,3 85. for

=two reliefs, nemely questionlng the suspen81on order dat

: e 18, 3, 85. and the writ ln the, nature of me

- e the respondent not to plve affect*

?

ed
ndamous commendlng
to the sald order of -

. 'suspen51on. There was no Dther riilef prayed for . Therefore
A ‘;:f - '%he prﬁme-‘a01e£wr1t€ petltlon yeeoome.lnfructuous, ds soun
B " as, suspen51on order was rgvoked, - R - ; L

“The petitioner has now cﬁme ForWard with

an amdndment
.'_applicatlon vide civ1l Misc No.' 107/90, seeklng ehe. addltlond

:Gﬁﬁ;ge re llef thaE”he was wrongly' supersed@%by he order

dated 15, 7 8%, Two fold. questionzarlseg Eirstly, whether
amandmelt appllcation is

llable to be reJected belng beleted
¢ :
,__~‘~//”ﬂ“ §‘d secondly, whether the ahfndment seégito be made, does

- or does hot. changeﬁ'the nature of the case set up
.( earller by’ the petitioner

. The. questlon also arlsl% whether

S a new relief can be added to the re11 fs ak n'theqﬁ
\ i . ":IJN!.). i2a : ? l
o L Iorlglnal writ petltlo n “the year 1985 ‘on account of . events

wthh trfnspired S00n . aﬂter the flllng of the writ oetltlon._

r/ve B o " The- learned gounsel for the petitlon has urged the
'kl , . appllcablllty of bectlon 34 of the spec1fac rellef Act,

-well as the prfrlclon of order—2 Rule-Z C. Pjﬁ'ln the
-1nstant cQse .

" df < whether such

- ’

as

Therefore it also requlres con51deratlon

such a plea raised bj the learned counsel -

1s~or 'is not appllcable . The case is belng aQqurned Q

: dete4fer~heer;nglls-2~do Only with a view to provide:

an opportunatly to the learned counsel fo makc

detaly subm1551on On above matter.
' \ . c

further




T4
o \“128!@7

.. 20, ig.q, Q

- ‘.4?)&; o G P‘%d’
o PW@\«- No A I
T gnd bax beeo
‘L:/vcv(vy)éw&«_cg 6'7 |
| Clzlf,ﬂi/\r“c%d* W'%lm]

| /)/;,/,L\ Lo} o LMJy
‘<H4M é7 1‘3['3!”\L._

g

123-32 Q2
—
DR,

CAppicant b Pt
wamA@’“ AF]ML;Z—O{/MQ‘ |
Qro_ W A%%L"Mq\u
Appli coti B, é; Wlwly 2,

- oW~y
— A

DR

dode ool &M/v TR TSN
L/L&Q)-"l\ APY)J\/'\\"f s d—
{AN W &y //té) v “'\LQOKVLLS
&‘/M\{/"‘DLW \-ff)\«({' ')'*AP7
L N VU T

S T IO
2alc]az 2.\ Coulaadl A8,
o0-p. M/’ O}JLL&M'~)~

~



A No» V7229 DP LS’?’T@_‘_;&

_Bs3 |
Henbla. Mo SA Peasad TM
| | e odled ke 3o audbiv %ﬂ&y
et boldor o W commd Yor Fhe—
applicek 5% 8¢ Kolia i proent N o
| | sesbonds on beldd oF 4o ~oolpardanka:
’ | S-n sudbiy Pm&sa;( Mpﬁb Sha Hhs
| mater tovoligd tn Hhis cont. r\ﬁ «eq\q"nr@r
_ 1 _ Cés“n.ra%oq\gmajf\m i:d Diision Bemc}wﬁgo Xu@\f\
| . this be placed bebore. Divsion Bench-
: | | olst Anis cose Yor admmision
|

\&‘,w

(S\(&Q){ bo‘:&_ured D%«?Sr\m Bemc\w o) FBH/Q,S; ,
B —7
! s
1
}
J
i
f—i
|
r
|
|
1
oL
/ ™~ m_-}




— L wwta  gman e
A . "
-
-

e WP T"’?““’" %Qa(t) N

AL NS _ﬂ;;‘199-<L('TL)._"',7I'f*fJ

i THE OEOTRTL: A0 I'LSTQATT £ TRISUNAL -
e T L;U.CH‘J‘ BY'I\LCH ST

-0 mz@ e??@

L, SR "'}Daﬁefhﬁ Debéséicn';;;;, 'L,f
T ~'. ~ . ..; A
- ”'Peiitiohér;.'
-~ éi;,-7-\?’; Advocate fnr the
L Petlthner(s\

. T S e T L , . )
¢ } S .
.o e . ]
V R ST S .

S A X . IR . . .
. . ‘;7 o ) L o e ‘, . v '» . . . -
- EJ L'é&{.?<*~- - =T - ~" = Respndent. s T

, C - . ) "_ . - . N

e e e et s Ll e - a'hdvocate for the -

Hon'hle Mr, - -’-S_eg_s\a'cé,;ul(,;_ bﬂvq\;\;qw \f( o

".' 7' ,:'\‘, . N\T ‘_ ‘AA" -‘, . ",:‘ 1"
: Hon{blenMrM;‘\iw ka%jzyy,“ﬁf¥4i,/

‘ffh'éh er Reportcr SF lgcal pap&rs mav be alloued to

T . o R Rasﬂondentg“"

ot
o

szz the Judgmenb o

o be re Ferer to t”“ TeDDPtEr 0T - not ]

[ \- ,

Uhcthcr thalr Lorﬁ Shlps u15h to see’ the Falr copy
af tho Judqement 7 o "',;_ 7 BRI

;uhetéerxto be.porcuL@thd +o other benchesdo Y

' o .- . ) o s, :
TUoa A . P '
- . ' : - N .
< L S, o - N
’ e - o *.' D '

Ulce Chalrman / Member

R
~ ~ -

RS



Sy
NS
N
\

CENTRAL ADNINISTRATIVE TRIBUNAL

LUCKNCWw _B®NCH, LUCKNOwW

A, \3RB o 198%

T

krit Petition No. 1359 of 1985

Ishtiag 411 ceeeveses Applicente,

Versus

Union of India & Ors .e.eee... Respondents,

Hon'ble Mr., Justice U.C.Srivastava, V.C,

~ Hon'ble Nr. K,Obayya, 4.M,

The applicant was working as a Lower Selection
Grade in the P & T department when he was

served with an order dated 18.3.1985 suspending

him from service. The applicant attained the

age of superannuation on 30.5.1981.

2, By this application, the applicent has

challenged. the suspension order before he could

be supcrannuated)the.suspension}order &z vas
revoked on 9.9.1986. In between the question
of promotion to higher post occurred and his
junior wes promoted. The applicant@ name was

not sent even before the selection committee

and ‘hisiease was not considered and even kept

in sealycover.” After revocation of suspension
order, the applicant moved an application

for amendment which was allowed.

3. The plea on behzalf of the epplicant

is that he has been wrongly deprived of
promotional post and in case the wrong
suspension order could have been withdrawn
ggrlier, his case would hsve been considered

and he too could have® been gromébdted, -

-



-2 .
There is no denial of the fact that the post
was & selection post and the case of the applicent
was never referred td the DepmrtmentalFP.iromotion
Committee. 4s the case of the applicent was not
refefréd to the Departmental Promotion Committee,
he muld not be selected. 4g such the ples that
he is entitled to promotion post w.e.f;‘é date

his junior was promoted if not actuslly and

nbtionally has got tc be rejected in this

‘perspective. However, in that view of the fact

that the department itself was somewhat negligent
and there wd¥elepses on the part of the department,
It will be open for the department to consider

the case of‘the gpplicant by perusing his £CRs

and give him}promotion notionally w.e.f, &«v-% the
date his juniors were promoted. This will

rectify the error which has occurred on the part

of tne department itself. Lho oo dc Ly

4, The epplication stends disposed off with

_this i direction finally without there being

any orcer as to the cost.

Lucknow Dated: S.2.93

(jlw)
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IN THE HON'BLE HIGH COURT OF JUDICATURE AT "ALLAHABAD,
SITTING AT LUCKNOW.

Writ Petition No. \ 2; >

ISh'tiaq All ooonococ._oo-oroo‘o.ooa.ooo- Petitlo

of 1985.

2T
versus

Union of India and otherSssesesssees.. Respondents. .

-~ ‘-.‘-..-_“-n..m—_——-—..--‘-Q—----.--‘-n-—-n--v--'-.---—-—-—u-:-—‘_—t‘----—-q-—--‘

S1.No. ' Index ' ' ' Page No.

1. WUWrit Petition-' oo B es - ee . ve Ll = i}

5. Amnexure- 1 Copy Of representation made to the ‘ |
Hon'ble Minister for Communication '
by the petitioner. L e e 10 -1

3., Annexure- 2 Represen{:ation made by the petitioner (5 = 18

% to the P.M.G., U.P. Circle,d. .
| | : Q-
4, Annexure- 3 Extract of the Gradation List.. oo 15 _‘Qé
N4 5. Annexure- 4 Representation made to the Post =~ = 4{ - 9
‘ S Post Master General U-P-_ : o0 : .o < Q
6. Amnexure- 5 Suspension order of the petitioner A3~ 32
d.avt ed 18"3"1985 ) o ’- .
2., Affidavit in support ‘of the writ petition . IR A=
8. Applieation for interim oxder .o Cee T e
s
AV
Dated ILucknow: ‘ ' _ Advocate,
March ..,2@,1985. Counsel for the Petitioner.
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IN THE HON'BLE HIGH COURT OF JUDICATURE AT A =LAHABAD¢
. Ve "\
SITTING AT LUCKNQWg4 %? §;§
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o _ Writ Petition No. 57 ef 5.
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Lvﬁt, Ishtiaq Ali, aged abott 57 Yrs.,
<?ey‘mn/ son of Sri Imam Uddin, Assistant
:;27544’Post Master, Hardoi Post Offiece,
‘ Hardoi' ¢ ' .
0 4L e NN LN Petitiomero
versus
' 1. Union of Ingia, through Secretary
R Department of Communicstion, %
3 | New Delhi. o .
, ~ Post Master General, U.P. Circle,
= 4;,“ : - Lucknow.

Superintendent of Post Offices,

Hardoi. .

Shri KX.M. Lal, Superintendent of

Post Offices, Hardoi.

sessessesses Respondents

*

Writ Petition under Article 226_of the

: ' Constitution of India.

)

To
The ﬁon'ble the Chief Justiee and his

O

Companion Judges of the aferesald Couzt .
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' The humble petition of the petitioner, above

4" ‘ naméd, résbectfully showeth as under 3

1. That the petitioner was initially appointed
as a Clerk in the @epartmentféf Posts and Telegraphs,
P in the year 1947. '

2. That after a long service of about 27 years,
the petitioner was selected for Lower Selection
Grade and was appointed as a -such when he was posted

in Lakhimpur Kheri.

3.  That it may be stated here that in Sitapur
Division of Posts and Télegraphs Department, there

were 3 districts, namely, Lakhimpur, Sitapur and

i‘?‘- f

Hardoi £k® but the said Divisi@n‘was subsequently

bifurcated iﬁto three Divisions and each district
_ig, , which was a part of Sitapur Division, became
separate'and‘independent Division. The Divisiénal.
Head in the Posts and Telegréphs Department is o

the Superintendent of Posts Offices.

4. That in the year 1979, the petitioner was
transferred as Sub-Post Master, Beniganj, L.S.G.

Office in Hardoi Divisiony

5. That it may be stated here that Sandila

Sub-Post COffice was also under Hardoi Division

which was subsequeﬁtly upgraded as Head Office under
Hardoi Division. Now in Hardoi Division there are
_ one '
; - two Head Offices&at 8andila angd themk other at

\ ' - Hardoi.
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6. That on 28-2-128l, the petitioner was
t pansferred from Benlganj %0 sandila as Supervisor
A.PM. (Savings Bank) and he joined there on

2.3-1081 (1st March being Sunday) .

7.  That the petitioner was served with a

. chargesheet oOn 10-0-1082 and was required to

reply the same.

Qs That in view of lack of relevant documents
the petitioner could not give proper and suitable

reply and as such he demanded for supply of docu-

ment s but he was never supplied the same. An

 ex-parte action was taken against the petitioner

and vide order dated 28-1-1983 passed by Sri
K.M. Lal, Superintendent, Post Offices, Hardoi,
the increment for two years without affecﬁing

future increments, were stopped. It may, however,-

~ be stated here that the petitioner had alpeady

been given increments and was drawing the last

pay ofvhis scale which he is still drawing.

9. That feeling aggrieved by the action of
Sri K.M. Lal, Superintendent of Post Offices,
in taking ex-parte action, he preferred an appeal

on 10-3-1983 to the Regional Director of Post




s

- still pending before the Regional Pirector.

- appeal which was sent through proper channel,

never reachgdvthe Regional Director and the

petitioner made complaint against Sri K.M, Lal.

- The petitioner lastly, zfkaxr being a victim of

illegal actions of Sri K.M. Lal, made 2 represen- |
tation to the Hon'ble Communication Miﬁister,
Govermment of India, New Delhi on 23-2-1285 which
was receifed on 25-2-1985. A true copy of the

. said representation is being amnexed as Annexure- 1

to this petition. The appeal of the petiticner is

1o0. Thet the name of the petitioner was not
sent for confimmation in U.P. Cirele and as such
he made a representation to the Post Master General,

U.P. Circle, Lucknow, in person which was received

,  on 5-2-1285. The sald representation was given in

person in the Office of the Post Master General,
which was received on the same day. A truée copy
of the said prepresemtation is being annexed herewith

Al

as Annexure- 2 to this petition;

11,  That on. 21-1-1983, the petitioner was

t ransferred from Sandilé to Sandi Sub-Office (20 per-
cent office). The effect of transfer of the peti-
tioner to the said Sub-Office was that he lost

'Rss 85/~ per month which was being paid to him as

allowance in Sandila office.

12. That vide order dated 1-6-18284 the petitioner
L I 50
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*% " o was transferred to Hardoi Head Office aswﬁsstt.'
| ~Post Master and vide oxrder dated 7-12-1984 he
was required to officiate as Post Master € in a
leave vacancy and he officiated as such till
| 31-1-1985.
¢‘i?’ | - . o
” 13.  That it may be sﬁated here that in the
Gradation List, Hardoi Division, as corrected ﬁpto
1-7-1983, the name of the petitioner finds place
at sl. no. 4 of Postal Assistants, the neme of
Sri K.N. Saini and Sri S.D. Shukla find place at
serial numbers s.and 6 and the said fact is indi-
cative of the fact that the petitioner is senior
to Sri K.N. Sumi Saini and S.D. Shukla and vice-

“ yersa Sri S.D. Shukla is JUmior to the petitibner

< —
s . and K.N. Saini.
ayf%'. 14. That the date of birth of the petitioner is

18-9-1928 and he'would'attain the age of super-
annuation on 30-9-1286. A true extract of the said
GRADATION LIST, as is relevant, is being annexed

herewith as Annexure- 3 1o this petition.

15. =~ That vide order dated 31.1.1985 Sri S.D.Shukla,
‘who was janior to the petitioner and Sri K.N. Saini

was appointed as Post-Master Sandila Head Office

shpersedihg the elaim of the petitioner. The peti-
yioner against illegal action of Sri K.M. Laly the
| Superintendent of Post Offices, made @ rp® representation

e ve 6‘ !
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tot he Post Master General, U.P. Cirele, lucknow.
A true copy of the said representation is belng

annexed herewith as Amnexure- 4 to this petition.‘

lé. That from whax has been stated above, it
is abundently clear that §ri K.M. Lal, guperlnten-

dent of Post folces, was bent upon harrassing

the petitioner and to mar his service career.

The petitioner is to retire in 1986 itself and

in case he is deprived of his‘valuable rights

ne would suffer grave and irreparable loss.

17.  That the petitioner has been served with

| an order dated 18-3-1985 on 25-3-1985 suspending

him with immediate effect. The order as received
by thé petitioner is belng annexed herewith as

Annexure- 5 to this petition. A perusal of the

said order would reveal that the said suspendion

| order has been passed without application of mind.

Unde% Sub-Sulr (1) of zrule 10 of the Central
Civil Services Classification Contm@l and Appeal
Rules, 1965, an employee can be placed under
suspension 1if any departmental proceedlng is
contemplated or pendlng agalnst him.

18. That from a perusal of the order it does
not reveal whether the»departmentél proceeding
is'pending or contemplated against the petitioner,
and a eyclostyled order of suspension has been
passed agaimst»tﬁe petitioner. It is also not

L 70’
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indicative as to what was the ground for suspending

the petitioner.

19.  That the petitioner is adyvised to state that
it was incumbent for the appointing authority, the
Superintendent of Post Offices, to have indicated

the reasons for suspendion in the order itself

so that the petitioner could know as to what was the

reason and what is the reason for suspension order.

20 That it may be further stated here that

sri K.N. Saini has also been suspended in the month
of March 1085 itselfs

21. That the order of suspension of the peti-

tioner has been passed by way of punishment and .

to harrass the petitioner.

. 22 Phat feeling aggrieved by the order of

suspension dated-18-3~1985 and having no othef
alternative and efflca01ous remedy, the petltloner

begs to 1nvoke the writ juxnsdlctlon of this Hon‘ble

_Court, inter alia, on the following =

"GROUNDS.

T. Because the order of suspension dated 18-3-1985
has been passed in a most mechanical and arbi-

trary manners

I Beoause the opder Of SUSpaIsion 1ag b@@ﬁ DA

w1thout application Oof mind




~ III. Because the order does not indicate whether
fg, | | thé departmental disciplinary proceeding
| is pending against the petitioneerr it is
only contemplated. This fact also supports
the contention of the petiiioner that the
_appointing authority has not applied his
~g" . mind while passing the suSpension orders
IV. Because no reason has been assigned in the
suspension Qrdér for suspending the peti-

tioner.

Ve Because the petitioner is advised to state
that in the suspension order reasons for sus-
pensién imk itself the reasons for suspension
need to be specified so that the employee

T - , could know the ground of his suspension.

VI. Because no departmental disciplinary proceeding
e

is pending against the petitioner.

VII. Because the order of suspension has been passed

by way of punishment and to deprive the
petitioner of his right of being promoted’

to the highér post.,

- VIII. Because the order of suSpénsion is malafide.

W IX. Because the order of suspension is illegal
\J : ,
\ , and without jurisdiction and liable to be
quashed. .



" Prayer

| WHEREFORE, it is most respectfully prayed
that this Hon'ble Court may kindly be pleased to :

(a) Issue an order, writ or direction in the nature
of cexticré:i guashing the order of suspension
of the petitioner dated 18—3-1985(contained in
Annexure- 5 §0 the writ petition.

(b) Issue an ordér, writ or direcfigg-in the nature
of mandamus comﬁanding the respondenté not to

- give effect to the aforesaid order dated 18-3-1985.
(c) Issue any @ﬁher order, writ or direction which
this Hon'ble Court deems just and proper in the

circumstances of the case.

(d) Award costs in favour of the petitiomer.

-
Q/LQ
(/kﬂ»iﬁb 7
‘ , (s.K. Kalia)
Dated Lucknow:. ‘ ~Advocate,
Mardaﬁ&;,1985. : Counsel for the petitioner.
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IN THE HCW'BLY HISH CQUIT OF JULICATU s AT ALLAGABAD

LUCKKCd LANCH LUCENGY

Writ Petition No. of 1985

Ishtiaq Ali o | eeoe.Petitioner
. | 'Versus
B - Union of India and others v....0pp.Parties
" | ~ Annexure No,i
To, \

The Honourable Sri Hawm Newas iirdha,
Communication Iliinister,

New Dellit

Subject iComplaint against Suri B,if, Lal Supeein-
’ tendent Post,Hardoi regarding imposing

'wrong charges due to personal grudge mentally

S o , and physically loss in any how,

Sir, .
With due respects and humble submission I

be to state the following few lines for your kind

- consideration and enquiry in the cases,

(1) Non submission my name by Shri X,M, Lal,
Superintendent Posts Hardoi for confirmation
to circle office in L,S.&, cadre general

Yoo
s |
, line,

(2) Non submission my appeal to ..egional

Director Postal Services iucu.ow Hhich was
L4

0.!’.02




(3)

@

any how,

sent through Post Hast Sandila H.0. under .

R.L. Eﬁ, 333 dated 16.3.83 (proper Chénnel)
and  other copy éas éent as édvance by panel
Charges fée to B.?.S. Lucknéw uhder~8anﬁila
R,L. No, 393 dated 10,3.83 wﬁich'was detained
hadly by Shri K.M. Lal Superintendent Posts
ﬂardoi in 14,%,83 at Luckﬁéw by the help

of dealing official,Hence the case is lying

. unsettled at Lucknow circle office,

Unnecessary transfer from Sandila H,0. as

A,P.M, (SB)to Sandi Sub Office 20 percent

with loés 35/- 30.11,83 Supervisory allowance

without completing tenure as jéine& at
Sandila H,0, on 2,3,81 and transferred on

2106083- ’

\Unnecéssary stoppage of increment for two

years for noh maintenance. register of high
value W/Ds while Shri K,M, Lal’' Superintendent
Posts Hardoi has signed on checking register

in every inspection,

It all above denotes that Shri K.if, Lail

Superintendent posts Hardoi has bad feelings against

me and wants to give mentally ana physically loss in

.....'3



‘Therefore it is my request your honour to
kindly look into my cases, so that I may not suffer
- any loss mentally and phyéica11y by Shri K,i,Lal

r%» » Superintendent Posts,Harddi,

‘For this act of kindness I shall even pray

for you 1oﬁg life and properity,

Yours faithfully,

~ o - o ~ 8d/- Ishtiag Ali
> < - A,P,H,Hardoi H,O,
: 23.2,85
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IN '@ HON'BLe HIGL COULT OF JULICAIUws AT ALLAUASAD

LUCKNOY BENC. LUCLLGC]

drit Petition No. of 1985

N

Ishtiag Ali | | eeessretitioner
Versus
a Union of India and others . ...;..Opp-parties
1 :
' Annexure No,2
To,

The rost Master General,

U.,P,Circle Lucknow,

Lucknow,

Subject :Non confimmation in L.S.C. Cadre(Gen,Line)

Postal in circle List.

A kespected Sir,

Jith regard I have to pray for consideration

as under :-

1. I am working as A,P,u., at idardoi .0,

NG A8 S £
T N .
":L_u ‘¥t// 2, I vias appointed as postal clerk with eflect
e - v ’
from 30,5,47 Continously.
3. I am vworking in L,S5.C, with eflect since
—_— 1974 and drawing pay'%. 640 per month since
9% Ly | | :
July 1982,
L, My name has been omitted from the circle

confirmation 1ist for L.S3.C. Circlalated by

2
sss s 0=



W

- . : '
| by your office under iemo Ho. STA/763-XC/XV/7

dated at Lucknow 1.8,198%4,

5e The 1ist has not been circulated by S.Posts
Hardoi, I have come to know this omission

from othér H.O..

?”' o PRAYER

I have to pray with regard that I may- also

- kindly be confirmed in L.S,C, Cadre as uy Juniors have

 been confirmed,

1 shall be highly obliged for this act of

kindness,
- Yours faithiully,
4-g?;fwg'” ~ Dated : 5,2,1985

8d/~ Ishtiagq Ali
AP, 4, Hardoi, #,09




5 ke

ly -

ys JU

| by your office under kemo Ho. STA/763-XC/XV/7

dated at Lucknow 1,8,198%4,

rL, s ‘ 5. ' The 1ist has not been circulated by 3S.Posts
fJardoi. I have come to know this omission

from other H.O..

i  GRAYER

I have to pray with regard that 1 may-also
. kindly be confirmed in L.S,C, Cadre as uy Juniors have

been confirmed,

I shall be highly obliged for this act of

kindness,

D Y | , ' ; : Yours faithfully,

Dated : 5.2.1985 _
: o 54/~ Ishtiag Alid
A,P,H,,dardoi, 3,0

e
¥¥
7
7
v
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| - IN THE HON'BLE HIGH COURT OF JUDICATULE AT ALLAHABAD

LUCKN(GYW BLNCH LUCKINCHW

Writ Petition No. of 1985

Ishtiaq Ali _ veol.Petitioner
Versus
‘Union of India ‘ ' ‘eseesUpp=parties

Annexure HNo,3

INDIAN POSTS AND TSLEGRAPHS DEPARTHENT
OFFICE OF THE SUPDT. OF POST OFFICES HARDOI

BN HARDOI

To,
The P,i.Hardoi/Sandila
All S.P,Ms in Hardoi Dﬁ.
All IPOs in‘Hardbi Dn,

*

All ASPOs in Hardoi Dn, -

No., B/Rlg 20/Gradation 1list/Corrrec dt, at Hardoil5, 6,84

Sub 3 Divisional Gradation 1ist corréqted upto |
1,7.83(Recorded vide C,0, No,STA/12-XG/78

[8 dt, 8.9.78.

A copy of Diviéional Gradation'list,COrrected
upto July 83 and recoftor vide C.G.'NO.STA/12-XG/78/8
is sent herewith, The seniority of the officials
appointed- during the period from 22,6,49 to 21,12,59
has been in terms of tﬁe orders contained ih:B.G. P&T

New Delhi letter No, 45/1/74/5FB-11 dt. 12.%4.78 on the

0000'02



-e-

basis of the length of continuous service in the
grade as well as service in eguivelent grade except in

.

the categories wentioned below,

1, - The seniofity of exemptéd catgory of persons
has been’fixea by continuing their length of
Dergens has bBeen iized by eeéiinuigg thedzx
service in the grade frou: the Date from which
they,were exempted from ap@earing in the
recruitment examination. >

2, ' The‘séniOrityﬁof persbns who failed to pass

the confirmation examination.within the

prescribed period and proscribed,numbers of

. . ' N

chancgs nas been fixed from the Dute of

their passing the confirmation in the special

chance or frowm the date of their being exempted

from passing tﬁe coﬁfirmation’examination

as per'note'(2)'be;ow rule 254 6f P& T

mannual Vo}l., IV,

I

3 The seniority of tranSfers under rule 38 has
been fixed according to ihe proVisions of
the ruie ibid as awended from time to fime -
asit existed at the time of transfer of

particular employee,

The seniority of the rest of the officials

3

0‘...3



-

belonging to the period to 22,6,49 and after 21,12,59

has been fixed according to the normal rules.

Please siiculat;-fhig amongsﬁ the members of
staff and keep 1t on'record after obtaining their
sighature as fhere on, Any discripéﬁcy pointed éut by
| | - 'the officials in the gradation list siould be submitted

“" _ 3 seperatelly to this office for congideration and

necegsary action,

~ ’ ' .ﬁllithe $PMs and PHs will.send a certificate

! below within three days of the receipt of this letter,
g | o , | ' 8d/-I1llegible

Supdt, of Post Offices

Hardoi ﬁn. Hardoi

Certified that the Divisional Gradation
list has been cifculated_to all the members of the
staff working in my office and their signatures have

been kept on record, =

' Date Stamp - PH/SPMN *

Seal
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IN THE HON'BLE HIGH COURT OF JUDICALURE AT A_'

LUCKLGY BENCIH LUCHNOW

Writ Petition No..  of 1985

Ishtiag Ali ' ' _ eesePetitioner
Versus

Union of India and others cessOpp-parties

Annexure No,4

To,

The Honourable Sz¥ D,S2Sakal Kale
Post Master General,
U.,P.Circle Luckhow.

Lucknow,

‘Subject :Irregular arrangement for’the post of

Post Master Sandila HO ( H,SG 1)

;Slr,

I beg to state that I am working és A;P.M.
dardoi H,0, and senior most cand?@até as per gradation
list ;f U;P. circle in Eafdoi ﬁivisibn, that Shri
S.D.Shukia_junior to me is officiating as Post Master
Sandila HO sinee 1,2,85 after retirement of Shri

U,S, Dixit who was officiating pfeviously.

Being senior most candidate of the Division
I would have ordered mXx to officiate as Post Master
Sandila HC,but due to personal grudges,vShri’K.H;Lal

.....2



-

S.Posts Hardoi is not doing so even after requesting

~him many tiwmes,

Kindly look into the matter and arrange

that I may attain the benefit of wy seniority,

For this act of kindness I will even pray

for your long life and proseprity,

Yours obedient

Dated 16,3%.85 _ Ishtiaq Ali
' A,P. M, Hardoi HO

S — | IR . o
\w
i
3
&
®
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Annexure Ho.5

e B TR et 6. e e AL e

e D s L

DEPARTMENT.

OFFICE HARDOI DVISION HARDOIL.

- Memo- NOF. s -!o . coo

Dated at Hardoi theJB 3-85"

-ac:ﬂ11narj Droceealng aga;nst.srl...

powers CODL”IIG"L ,""7 S*LJn ruie

D D Moy \s&ﬁf‘i,.ﬁ..{;s....

ﬂow,tnerofoho the undersmgned,ln excercise of the
of Rule 10 of the Central

Civil Sorvices {(classification, Centrol and Appeal) Rules,
1965, hereby places the said shrl..§§Yk... f;.ﬁﬁw Nececossoens

under suspension with immediate effect.

It is further ordered that during the period

that this order Shall vemain in force the Hsddqparter of sri.

Ashloan.. M L AR Neolen. MG

chould be. AT\ @:”‘

%dkmg;au.zb.shal$.noc

dbtaWWJ“g the previocus

W&u

Copy

.and the said Srf%ﬁ&tb‘1$\/\

lepve the heaaauarterszwathout

RO

o ;m1851on of the unéer 51gned.

ddel Dn.HarCOL¢

.&1.?33*3\05?\@-?%‘. . M\ Ak m Rt ¢ C'Lﬂ Y0

OrOQrSXFGOE‘QLnO subsistance allowance admnissible to. his

“during Lﬂg p“;LOd.OL hlo suspon31on will issue eparatelv

Tt



IN THE HON'BLE HIGH COURT OF JUDICATURE AT ALLAHABAD,
SITTING AT LUCKNOW. -

<
& .
P - ' ALV
R A ——— ~ in
; " AFFIDAVIT | " Writ Petition No. _ . of 1985.

' HiGH COURT !
;(A IZA#BAD o

«—g_} L LV, S

IShtiaq Ali .....l......0...........'.... Petitioner.

e o | versus -
égf%/%/g Unidn of India and others seesesescees Respondent s.

-y - -

I, Ishtiag Ali, aged about 57 years, son

;ﬁ , of Sri Imam Uddin, Assistant Post Master, Hardol
“f"“‘p e ‘Post Office, Hardoi, do hereby solemnly affiimm and

(«7}2 -y "st'ate'- on oath as under :

8;_3 ,? 1. * That the deponent is the petitioner in the
/ : .

above mentioned writ petition and is conversant

with ‘the facts of the case.

2. That the deponent has read the writ petition

and fully understood contents thereof.

3. That the contents of paras 1 to 18, 20

of the writ petition are true t0 the own knowledge



of the deponent and those of paras 19 and 21 and 22
of the writ petition are believed by the deponent

Al

to be true. |

4, That the Annexures no. 1 to 4 of the writ

petition are true coples and Annexure No. § is the

ﬂf'} vy V 4;.‘ i “‘“"R
tff L, Couk ‘“_.

......

R@;:jj éxf 3 “x‘ h' |
v %; 4f3’*{§§;’

original copy as received by the petitioner.

”

Dated Lucknow: ' _ L ,l/‘
March 4, 91885, Deeponent

I, the deponent above named, do verify
that the contents of paras 1 to 4’ of this
affidavit are true to my own knowledge.

No part of it is false and nothing material

has been concealed, so help me God.

: Y
Dated Lucknow: . :gun '

Marchce L +1B85. Deponent(

I identify the deponent who |
has gigned before,me.
s K&: "
~Adv €

Solemnly affirmed béfoire me on O?éf 3.— 84‘#
at oo A.M./%k py Sri IS Jigy AU
the deponent who 1s identified by
Sri R; 1< SHvafava
Clerk to sri e (Qpﬁ‘g
AdVOCat e, High Court, sdttingat Lucknow,

‘T have satisfied myself by examining the deponent

yhet he understands the contents of thiga ffidavit

which have been read over and explained by me.
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IN THE HGN'BLElHIGH~GOURT OF JUDIGAEURE'ATL@LLAHABAD

\ SIPTING AT ﬁqgmﬁcﬁf/f

Stqyﬁﬁpplication. oL

Iéhtiaﬁ Ali, son of Sri Imam
Uddin, Assistant Post Master,
Hardol Post Office, Hardoi.

.;...;J;},Q'PetitiOnerVﬂpplicant.

In re:

Wit Petition No.

TShtiag ALL secessesssessansessesssss Betitioners

versus

1. Unibn of India, through Secretary
Départment of Communication, :
New Delhi. ’

2. Post Maﬁfer_Genefal,yﬂ.P. Circle, :
Lucknow. ' -

3. Superintendent of Post Offices,

Hardoi.

4. Shri KJM. ILal, Superintendent of

post Offices, Hardoi.

" esesssessss Respondents.

The petitioner/applicant above named respect-

fully begs to submit as under :



1. =~ That the petitioner has preferred the afore-

said writ petition against the order of his suspension.

2.  That the petitioner has sanguine hope of

~ success in the writ petition.

3. That the petitioner/applicant would suffer
grave and lrreparable loss if the impugned order

is not stayéd pending disposai of the writ petition.

Pra yer

WHEREFOREZ for the facts and reasons stated
above and in the accompanying writ petitibn, it is
respectfully prayed that fhis Hon'ble Couft may
kindly be~pleased to Stay Qpefation of fhe order
of suspension of the petition dated 18-3-1985 éontained
in annexure-5 t0 the Writ petition and mey pass
such other orders as this Hon'ble Court deems just

and proper in the circumstances of the case pending

) Lo

(8.K. Kalia)

disposal of the writ petition.

" Dated Lucknow: Advocate,

March 9y 41985. . - Qounsel for the Petitioner.

q
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: ve Ir:Lbunal 94(5%

Circuxt Bench »ucknow.

\0'7 of 1990. L}/)

\V7

-C .‘;\"1. ‘L\ppn.l\io 'y

%\»
ln re:
1987 Cf
Petluon No Tﬂl\k, }“7 .(gOf 9& ) _
1§htiaq All - ......Appllcanf‘
In re:
_PetitioneT

Tshtiag Al
VS,
,,Respondents;

- s

Union of India & othe;s

~.

ﬁpgllcatlon for amendment

of_the pe‘t itic

v—u— o A

7

"The abovenamed petitioner/applicant'most
\ . . |
\!"
y
-/

l._- hat due to certoln 1nodvert ence. and q/

in thé h

\

-

~ humbly -submits as under :=-

51ght some ;acts could not found place
and the same may be allowed to be included L |

petition in the interest of justice. . j

!
/

2 ‘ That the féCtS WhiCh'peﬁitioner wﬂ,

bring on recorc this amendment 7 /
bring gn record through this amendment 7 /



2.

ﬁaragraph 15-A to the petitioni-

"15-A- That vide memo number B-2/HSG/Gent
dated 15.%.1986,Sdpe:intendent of Fost Gifice
Hardoi Division,HardoiAZ4lODl promoted Sri S.D.
Shukla’xmﬂxﬁxXxKxRX A.P.M.Séndila as H.S.G. 1T

superseding the petitioner who happens to be senior ,

4o Sri S.D.5hukla and Sri K.N.Saini. This act of

opposite party no.3 is arbitrary,illegal,and'

wanton exercise of executive fiat, Petitioner

. several time represented against the same but

\6pposite parties put no heed to it. A true copy

of promotion letter dated 15,7 .8& and representation

dated'l?,ll;SS are being annexed herewith as

Annexures_No. 3-A and 3-B to the petition, "

4, ~ That after ground number X féilowing
grounds may be permitted to be addéd as grounds

number X and XI:=-

the act .
" (X) Because,/ignoring the claim of promotion

. of the petitionmer and promoting person
junior to the petitioner is arbitrary,illegal

and wanton exercise of executive fiat.

(XI)'Because,igﬁ&megxx non consideration of
"thHe claim of petitioner for promotion by
Debartmental Fromotion Committee and non
following of the procedure of Seal Cover

was arbitrary,illegal and agaihst'the .

CArticle 311 of Constitution of India.®

5, . - That after the prayer number {b) following



3.

may be permitted to hdded as prayer number (b)(i):=

" (b)(i} To issue an order or direction to
opposite pariieslto deem petiinner prbmoted
on higher post éh which his juniors were

prombted deeming the rigﬁtiul'claim‘of
petitioner and award him arrears of salary
as sﬁcﬁ and compute the penéion of the

, petitioner accordingly alongwith interest,"

Wherefore, it is most,fespectfully'prayed
that this ch'ble Tribunal may be pleased to
allow the éﬁendment application by}permitting‘thé
petitionér_to amehd the wriX petition in the

manner set forth above,

Lucknow: dated | :
now: dat . Q) ag<ﬂmii,

February 27,1990. '\ ( Sudhir Fande )
- - - -« _ Advocate, :
Counsel for the petitioner/
Applicant,



- Before Hén'hié Central‘AdministratiVe Tribﬁnal
o Cifduit Behch,iucknow.
petition No. ~  of 9w
Ishtiaq Ali =~ - = +.....Petitioner

" VS

Union of Incia & others = ..;...Respondenté.

' Annexure No, 3=A

= o o 4 iy

GOVERNMENT CF INDIA
JtPARTth” Cf rLSTS

o/o The Supdt of Iost Offlces Hardoi Dn. hardcl |
Memo. o, u—Z/HSG/Genl

'Dated'at"ﬁardbi;ﬁhe 15.7.85

| In'pursuance of C.0.No.STA/181-XA/HSG/8C/2
dated 8,7.86,5hri S.D.Shukla A P,M.Sandila H.C.is

ordered to be ppomoted'ln-H.S.G.Il cadre purely on

~adhoc basis and allotted to Behra DoonRegion.

Supdt.of Post Cffices

Hardoi Dn.Hardoi-241001

Copy to :-

1. Officisl concerned.

2. P.M,Sandila H.C,

3. D.P.S.Debaragaoon Region Behra Doon with the
fe@uési‘thaf the orders for posting of the |
official may'kindly be issued at &he-earliest.

_'4v5.0/§.and'spéré; (._7 . o




Before Hon'ble Central AdminiStratiGé Tribunal

Circuit EBench,Lucknow.

 Petition No.  of 19
" Ishtiaq Ali | = .....Petitioner
VS
' Unionvof India & others - .,..Respondents.

- Apnnexure-3-5

——p— e

To_'
The PostvMaster General,
:U.P.Ciréle Lucknow
Lucknow
226001
Subjeét:; Non confirmation in L.S.G.cadré( Géﬁ—line)
vpostal in circle list,
| Sir, |
With reference to Ministry of Fersonnel,
| Public Grievances and PenSion,ﬁepartment of Fersonnel

. -znd Training, OM No. 22011/2/8€ -Eastt(A) dated

12,1.88, 1 beg to state as under :-

1. That the last post T held was as-A.P.m.Hardoi

H.C.from which I retired Qn 30.9,8é; 
2. That in the Gradation list,U.F.Circle, my
Teagtn ‘hame was at $.1,935. |
3. | That‘detailed'informatibn for confirmation

" of the officials in L.S.G.Cadre was called for
under P.M.G;(U.F.) by.letier;NO.STA/763~XC/
XV/2 dated 31.5.84 and Sde.Tosﬁ Cffices Hafdbi'[
. Division Hardoi, Sri K:M.Lal(late} compiled it from
- S.No.876 to 1401l and sent it to F.h.G,U.F.Circle

‘Lucknow as desired,

4, - That the applicants name was on $,K,935



-
o Ao

" and most senior in Hardoi Division Hardoi but

unfortunately it was not 1ncluded in the list sent

to P, MG, b P, ulrcle Lucknow and consecuentéy while

'applicant's juniors were promoted and: confirmed,

anq fior no fault of his, the applicaht was left out,

5, That the list of confirmation was not
circulated by B.Post Hardoi Sri late,i.i.Lal,Supdt.

of post office Livision Hardoi,as it thought to

have been and the applicant named ignorant above

the great injustice,thus'perpetuated against him.

6. That when the app;icant I came to khcw

sbout it from other sources he made a representation

16 your honour on 5.2.85 calling your kind

- attention to this glaring discrimination against him.

7.  That in the abovevrepresentation of applicant

your honour enquired about it from Supt.Post Uffices

Hardoi and he in his report in this respect admitted

that the applicants name was in advertently left

out.He in his report further admitted that the

applicant was senior most in Divisional Gradation

list of Hardoi Uivision and there was-no justific atior
for non inclusion of his‘name iﬁvthe gradation list.
He‘put.the blame of this omission on Sri Bhagat Ram.
Bajpai,office supervisor and consequently réported

that Disciplinary proceedings were initiated

'againét him for this lapse.

8. That in fact because the applicant had

made several complaints against Sri K.iki.Lal(late )

'S.Posts,Hardoi,the omission of my rame in the



gradation list was deliberate and this specifically
doné_by”Superiﬁtendeht himéelf to harm and prejudice
applicatiohs.interesté. | | |
i 9. " That while the enquiry about the omission‘_'
| | of applicants name from the gradation iist was under
your kind doﬁéideratibn‘the'said Sr K.M.Lal(late)
S.Fosts Harddi got a false FtI.K.LOUQedIégainst
applioanflby‘Sri Xogréj Pathak A.S.F.Sandila on
57‘ o o ?:4.85.in respect of a frivblous méttér‘and convered R
to get me suspended on 18.3.85 without any enquiry
on the applicants‘repfesentation 6.2.85 sent

through Fost Master Hardoi alongwith seven enclosures.

10. That however I was ‘found innocent Of.any
guilt whatsocever and épplicéht was reinstatéd on
9.9.8€ and was posted as A.?.M.Hardoilﬂ.o. and his
Ifull salary and allowances for the suspemsion}period

were duly paid to him.

11, That in consequence of his uncalled for
/2' : "~ one year 6 months and 9 days for suspension period,
the applicant was made to suffer again in loss of

seniority and pay as well as other allowances.

12, That in fact the applicant whose $.N,was

935 in U.F.Circle Gradation list Luckhow is'entitleq

N

to receive the éalary.and‘other‘ailowancés which
have been yranted to the official enrclled at S.N,.

936 in U.P.Gracation list Lucknow Circle. -

13, That this aspplication may kindaly be treated



b

-~

as notice u/s 80 C,7.,C, and in case the applicant is
deprivéd of his legally due salary and ailowénces

he in the expiry of the prescribed period would

be fofcéd to seek his remédy from the competent

L4

Tribunal or Court,

14, . That the applicant humbly prays that he has

" spent thé,heétjpart of his life in the sérvice ofvthe

Department and the Departmcnt should c0ﬂ51der his

case sympathltlcally without any further delay

Wherefore,it ié-prayed that the salary and

- other allowances from which the applicant was deprived

 for no fault of his may kindly be‘remitﬁed to him

at the earliest possiblejdate.-He,shall be gratefulf,

Faithfully yours
Istiag Ali

Dated et;red AJE N h??dOl H.C,
o at “illage Kodauri . -
17.11.88 e -

R ‘. P.C.Sandila(Distt.Hardoi)
The copy of Ministry ' S ( : /

of Fersonnel Public

. brlevances and

“Pension OM Now 22011/2/86 East(A)

dated 12fl.d8 is enclosea h/w{'



‘Before Hon'ble Central Administrative Tribunal,

Circuit Bench Lucknow.

Petltl ﬁfﬁ@? o of 19
é%& L

;{ 39’ {
AFEI bAWT

H,G,/

htlaq Abi ’ - ....Petitioner
VS,
Union of India & others - .........espondents.

¢

Affidavit in_support of the

amendment application.

'I, Ishtiaa Ali aged about.62 years,
son of Sri. Tmam Uddin, ue51denu of
village Kudaurl Fost Sandlla Ulstrlci

Hardoi,do hereby solemnly affirm and

tate on oath as under :-

1. That the deponent is the petitioner in
the zbove case and is fully converéant with the

-

facts deposed to hereinafter,

2. . That the deponent has read the contents
of the accompanying amendment application and

has understood the same. -

3. ‘ 1hat the. cont«nts of paras l to 3 of the
amendment appllC?tlon are true to my own Lnowledﬂe
and those of paras 4 and 5 are based onrlegal

adViCe s . ’ -/

4, That the annexures filed to the application




Y

020

are true copies having duly compared with their

respgective originals.

Lucknowsdated

February 27,1990,

{

gng/;pcme nt o

1,the abovenamed deponent,do hereby verify

that the'contents.of paras 1 to 4 -of this affidavit

‘are true-to my own knowledge,that no part of it is’

false and nothing material has been concealed in it. -

”vSo'helﬁ me God.

‘ﬂuéknow:dated )

Feb. ' 27,1990,

B
€% A ’
Veponent,

I,do hereby identify the deponert

who has 'signed before me.

Sudhil L

.o 3
! AR ‘56‘6
4%%%#&‘ (ONE:
gty -,q,e«‘\"’.i\ catt
\ ,‘ R L M\\\\nﬁ
5 . ¢
e ¥ e
AL S
s,

- Advocate.r. -



In the Central Administrativa Tribunal at Allahabad,

Circuit Bench, Lucknow. | »
Misc. Application No. \‘g M of 1990, (L)
In

Case No., T.A. 1728 of 1987,

( Urit Retitions® No. 1859/85) L

IShtiaq Ali sece esoe Patitionsr
Versus,

Union of India & Others seese T Respondents, ¢

The humble application on behalf of the Recpondents most

respectfully showeth as under s-

Y

1. That the full facts and reasoné have been set out in

‘accompanying Written statement,

2. That for the facts and reasons stated in the accompanying
written statement, the written Petition filed by the peti- B
tioner has become infructruous and it is expedient in the
interest of justice that the Writ Petition may be dismissed A
with costé.~ :
PRAYER | T
) Wherefore, it is most respectfully prayed that this |
Hon'ble Tribunal may kindly be pleased to admit the accompanying o
uritten statement and to dismiss the petition with costs.
Lucknow 3 :).\ CLM%Z ’
Dated ¢ (.%.9 ( Dr. Dinash Chandra )
' i . Advocate,
Counsel for the Respondents, '

Lt




In the Central Administrative Tribunel at Allahabad,

Circuit Bench, Lucknou,

——— S —————

Written Statement on behalf of Respondents.

in

Case No. T.A. 1720 of 1987 (Mrit Petition No, 1359 of 1985 ),

Ishtiag AlL  eeees Creees Petitioner.
Versusa

Union of India & Others eeees soses Respondents.

E\\.BD{A-\* '&\NQ\% ‘bﬁﬂs\ (-)-TQ- eged about 5-’- - ysarsr

" of Shri G\Q\“\SLRAk %\V\& - = = = == - Supdt, of Bost: Bf‘f‘lces ‘

Hardoi, do herehby solemnly affirm and state as under $- .

1. That the deponant is competent to file this ZpEd ke Ak EoR

written statement on behalf of all the Respondents,

2. That the deponant has read the writ petition which was

filed by Shri Ishtiaq Ali in the Lucknow Bench of Hon'ble
whwd .
High Court, Allahabad and Jhas nouw been transferred to this

Tribmnal for disposal.

3. That the deponant has read the urit petition and has under-

stood ths contents tharsof,

4, That in the said writ petition, the petiticrer had prayed for
issuing an order, writ or direction in the mature of certiorari

quashing the order of suepansion of the petitionsr dated

10, 53,1985 contained in Annexurse - 5 of the writ pstition.

Gontd. eesee Zose



S, fhat the order of suspension daﬁed 1843.1985 has since been
revokad with effect from @ .% \\&Q. A copy of the order
is being filed as Annexure No, R- 1,

6. That in viewy of the above submissions, the writ petition seems
to be have become infructrious,

Lucknow 3

Dated ¢ 434

'Verification

|, BHOcRAL sm@& PRPYo T

----- ~aged about < ) - years, son of

~ = = — - = Supdt. of Post offices, Hardoi,

do hersby varify that the contents of para 1 to 3 are true to my personal

"knowledge and those of para 4 and 6 are based on records and thaose of

para 6 are believed tp’be true oh legal advite., 1 have not suppressed

any material fact.

X T

: Daponan€\~—ﬂ”



e : ) . N -

Awwsxcoer Rot

L

L e > - ———

L1 o . SN

Debartment of oostﬁ C "-,,.;';y" L.l

g impiaghudpiSpeiuetigig ~Suegiad o fp .

Moo
o/o @he Supdt of post offlces [ardpi,_pn Hardoi el
o . v .. o .‘ B - v Memo NO F~@/u4~ B f.}‘.
. s pated at HardOl the 9.9 86

’ R .

'_Whereas an order 3lac%ng Dhrl 1 htlanll ‘A.P. M,Hardoi Hg

- undér suspeysion-was made vide thls @fflce meémo even no-
' .aatod 18 30050\" PR : :

~;~:[fﬁr'[g . fa'j."_f Now. thorefore the underszgned in. eyerclse of #8
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"10 of ithe céntral civ /il services. (cca) rules 1965 revoke-
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BN ]

ﬁﬁ“" ',.f = ;“ - B ,,g“f S Supdt of pastuofflcas
' ' ' ' Hardol Dn Hardel

Y

S CopY tO k. . ' 1 ' _
- "1~ sbri Ishtiaq All APM Hard@l HO fUis)‘
SRR v12-The P.M Hardoi for necessary act*en °
. 3= &SPOS (HQ) DO Hardedi.
4~ FUnishment regis ter Do Hardola
B5&6. o/c and SFare o

t
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Bafore the Hon'ble Central Administrative Tribunal

GCircuit Bench,Lucknow,

-,y ' f _‘_ | ‘ | In re:

Petitign No., T.A. No.l1728 of 1987

Tshtiag Ali - +....Petitioner

Vs,

Union of India & others . - _Respondents:

Y
Supplementary Affidavit

o

i

I, Iéhtiaq‘Ali,aged about 62 years, son

o - of $ri Imam Uddin,Resident of village
Kudauri,Post Sandila,District Hardei,do
" hereby solemnly affirm and state on oath

as under -

That the deponent is the petitioner in
the above case and is fully conversant with the

facts depoggd to hereunder. i

2. That the suspension order against the
deponent/petitioner was revoked by opposite party
no.3 vide Meimo No, B/Arrgt/86~87 datéd 9.9.86 and

- " he was posted as A.F.N,Hardoi.
bes Fonat |



.24,
3. That on attainment of age of superannuaticn
peultloner was allowed to retire from service on
30.9.86 Vlde kemo No.B/ LSG/ ] st$yake Ali-dated

9,9,86._A'phoio stat COpy'of the same is annexed

ARLRAE A

4, That subse%ﬁently disciplinary proceedings
_against the petitioner were dropped vide memo.
No.F -9/84-85 dated 3G.10.87 which were initiate d
against him vide letter dated 16/18.7.85 and

in which Enguiry Cfficer sgbmitted his réport

on 3C.12.86 . A& photo stat copy of the letter

W o
o, 0-2

- s

dated 30.10.87 is annexed herewith as Annexure

to this supplementary affidavit.

Se That the suspension of the petitioner

was revoked and the period of the suspension

was ordered to be treated'on duty for all
purposes. & photguitat c0p§ of letter dated
7.9.88 temo ho.FA9/84-85 through which suspension
of the petitionér was revoked is annexed herewith

s Annexure No,$~3 to the supplementary affidavit.

6. That once the petitioner's suspension
order was revoked for all practical purposes,

“hence he should be treated as promoted earlier



V25 3.

e

Lucknows:dated
1991.

than Sri S,0. .Shukla, who was junior to the

petltloner put promoted vide letter dated 15.7. 86 when

petitioner vigs under suspehsion, Z
. v /‘/Q/L
) [y

Deponent,

the abovenamed deponent,do hereby verify

that the contents of paras L te € of this affidavit

are true to my own

n knowledge,that no par{ of it

(g
1s f lse .and . nOuhwnu mdterzai has been concealed

in it. Se help me God.

Lgcknow dated |

Qs

"25, 3. , 1991 | /
' Depénent,’ [

I,do ﬁgreby identify the deponent, who has

signed before me and is personally known to me.

~v} it"’\z)mk L2 m" B W) uu..._bf (5/3,
N b 7 Gepen
k.. 33\/\%*& "I

?&'1 :
b oot ;'-,' ¥ :; ( l'lhab
Poooe gt '; u\.lmmiug
'_ Gegionct o e o derstaniae
w gesatents 6. G oidavit which
ave bésn 1w 0 o o exulained
K] ﬁg@a A
tAJbv~—ﬂLk47
o M‘__'—P—_—‘
AN KHANAM

0471 "‘""‘\/‘I"SIO\!ER
Faer ¢ 0t - fanibad

~ Lucknuw B8 ncb Luc ﬂow
f’ - Np

o . 4)ate v % M
e S /

Sulla L

Advocate.

\f} “‘t 55«&&\»@# Y¢i Xex}
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GOVERNMENT OF INDZIA
~PERARTMENT OF 50575

O/C The Supdt, of post Cffices Hards! pm. Yazdod,

Memo. NOWF-5/84g%

Pated at Hardol, thes,9,ec

ORDER -

Whereas an order pl

dei HO under ‘8uspension was made vide thie offics Mamo of
‘aven No, datag i8,3,.85, 2

acing Shr:
Har

: » Now, therefere, &
' POwers conferreg by clause(c)

»bentral Civil Servimeny (Caasmi
19650 revokea the aaid order of

the Lrae*aﬁcn;d in #xcerc
of. su: rule.s of:
ficau;oﬁ“gﬁrt*
< auspe;&.am Wl

S

pdoow
| Supdt, of,Pv/t 0ffices
é , y§¢do* Dno‘uaréo4~241003
. L)/§9p§/t@sm : _
i =Shri i3tivaque ALL aRM Hardoi HO (U/5)a
'@ «The p

- |
«M.Hardod for Recessary action, _ ’ |
R S (HQ} p.o. -Hardel, : | |
"4mpunismmenf registar D.0.&argdoy,

5,&$~0/ and Bpars.

ise of tho
‘Tule 10 of the ;o
el ane Appeal) Ruleéa P
N immediate effect, |

Istiyaque AY4 A;PAM.'



te drep the disciplinary. preceedings against Shpi- Ishtiaque Ali

AP N
\’*,{‘m ﬁ-Shri Ishtiaque AlLi retired APM Hardoi HO.

A, : i l
KQQQL%N"L;,¢> 2--"I'hnm Pestmaster Hardol HO fer neccisary actten,

i /v 'i, ‘”"‘: '. \
Governmeht of India Wq;'
Department ef Pests A

0/0 The Supdt, of Pest Offices Hardei Dn, Hardei.

Meme Ne ,F-9/64-85
Dated at Hﬂrdoi, the 30,10.1987
It was prepesed teé take discipliharyantjon ander rﬁle.il
of CC3(CCh) Rules,1965 against Shri Ishttahue All retired APM

Hardei HO vide thls ®ffie meme ef even nulber Gated 16/18.7, 8&4:}

(Copy of which 1s enclesed). Memo ef charyes cited abeve was“'
delivered te tha 3PS en 20.7,85. All the charges levelled igh1ﬁ~f
st 8PS were denied } Shri Ishtiaque All APM Hardel BO vide.hds |
applicatien dated 24,7.85, Shri P.D.Srivastava A#POs(mM) °
CeQa.lricknew and Shred BR Bajpa# the then 0.5,D.0.Hardel wers' '
appeinted as RO and PO respecéiVely te enquire inte thot:hl’rﬂ."L
vide this oftice meme of eVenwnuhber dated 30,7.87, shri H’
Singh the then C.I. D,0. Harddi was appeinted as PO in placq. g
of Shri BR Bajpal PO vide thig effice meme of wven nusber &' . i

dated 25,2.86. After cempletidn ef enquiries shri PD s:ivastaéa b

¥O, submitted his enquiry repo}t datod 30,12.86, received 1n

thés effice en 5,1.87. o ‘ O ,‘?.

§ I

8imce the SPS had retired en A/N ef 30.9.86 and as ;.,hu-‘
ruie.9 of CCS(pemsien) rules 1972 the case was submitted te '|
the President of India threugh the DP3S  Mucknew Regien huckn‘é
vide this effice letter eof. even number dated 16/27.2.87 .Thﬂp
case was examined by DPS Tncknew and feumd that it was met fﬂt
fer submissien te the Directerate. A
P The undersigned has ne pewers te decide case of disciplia
Rary preceedings ef retired official except drepping it. i “,*.

Therefere, I. SiC.Saxena ,SPOs Hardeil Dre,hereby erder = |

retired APM Hardei HO initiated vide this effice letted of vvan )
unber dated 16/18 7.85. P x : = E!
: : YQ:O,,.-—-—* g‘!l i

(s, c.Saxeusi 1
Supdt,-of Pest Offices o

! Hardei Dm, Hard01-241001 i
‘ MY ;§

3-The DA(P} Lucknew.

4-The PMG UP Circle Lucknew w/r te his file No.Inv/M-a/zj./as I ;;,

/8 fer infermatien and necessary a ct.en , a
5-The DPS Lucknew Regien Lucknew w/r te his L No.RDL/Vig/H-i/ i
#4/87/13 dated 13.10.1987. : av”“”

Es

6&'. ASFOs (HQ) D.O. Hardei for punlcshmmht Register ard other

for reﬂsiom file of retiree,
Be«C.R,File of the ratiree..

Ywubeme of gervices of the ratires, : .

10=Vigilonce statament,
11-0S7,

- IS

P
|




| GOVT.OF INDIA . | . R
DEPARTMENT OF POSTS : SR

SFFICE OF THE SUPDTLOF PDSTDFF]CES H{\an DN.HARDOT oo |
4 ' Mame NQ.F.@/&A—'S .4 B } :
b : : dt,ot|Hardoi the 7 -9-48 : 3

Whe rees uhri Ishtieque Ali,rstirad APM Hnrdl£ u.#,:i'
wea placed under suspsnsien vida this effice meme. af avon'fﬁ
ne.deoted 13.3.35 and arders .f,suppannion ef the nf-raaaiﬂ
Bhri Ishtique Ali were revokud!vldﬂ this sffice meme of .

Q’r' ¢ven number dated 9.9, 86, Dlscxplinory procaadingl und.: an,
fuleotd of CCS(CCA) Rulas,1965 werc stated vide this orrice I 1

. amn of svengnumksr dated 16/18.7.85 ond finolisad vidc th ffwfi

| Amsma ef even numker dsted 38, ﬂ0.57 with the arder tT drOpp'::';

the diaciplin.ry precesdinss ngnlnst Shri Ishtiswue! Al .

catized APM Hardei HO initisted vide this #ffice meme ef -
pven number dated 16/18.7.85." e
The underrigned is therefers ef the spinien thet. thi &”ﬁ |
euspexsien sf the afficial was net juetified becauss di‘ei"
«linary preceedings under Rul.14 ef CCS(CCA) rules,1965 ;;‘:t-
coprarted ints rule.d ef CCS(Penni-n) Rulea+1972 have "'“ glyJ:

ORDER . |
L ) PS- TY oY Snxan.,SPOS H-rdbl Pn.hexrsky srdsr thit th. -
, peried of suspsnasien ef tho suid ‘Shei Iohtiquc Al be- st:.li“if

{.‘ISPPB‘O

" epd es dut fox all purpoaan- ‘ RE
)j i y : ‘ u&w .l ! ‘ !
L ’  ,_~ e ’ : $updt»2;rﬁ’§~aff1cnlo.‘jf, i

Cory page w “W neHardede .

*’ i \/c‘o/shri Iahtique Alijrstired xm Hazdei HO for infermevisme .
D ¥ Tha Po.McHardal 7er infmrmqtiﬂﬁ and nscegsery netiln6 4ﬁf;

Fd Dobo (P} Lucknew for inf mrmatiQWo

#3 The PMG UP Circle urk awsfgf infnrmaﬁﬂsa and ﬂ/a Hoﬂt
" tm hie eue nloInv7 B

:

8 Tha DoPe SQLUCE(W.W Pegﬁ,sn Juckn“ Vise ﬁ/ﬁo | .
G875 CR file and meme ef sezvicea af the 29 7iciedo f~, ?w
g% ASPOR (HoQel} Bo 0°Hepdai far Psnﬁi.ﬂ case of the .ffiCid
95 Ths Directar wignmeo 0/3 PRE UP cﬁrc.‘l@ n_u,kn... **;i’».*‘

, ‘m.Mo o/c t Spane e 4 S N




